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tain to aCculDUJated losses, Inadequacy 
Of finances aDd poor management. On 
the request of the Industrial Re-
construction Corporation of India 
(IRCn, which has been extending 
.financial assistance to this unit. Sl'C 
has deputed a technical eiPert to the 
compa~y. STC has also helped the 
Comp~ny in selecting a General Mana-
ger to improve the management of the 
Compa ny. Further, STC has placed 
aport orders of various items like 
clogs, shoe uppers, mecassioas, etc., 
on the Company. 

Applications for FiDancial Assistance 
am'll ReOrpnisation of IRCI 

4714. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased 
to stat~: 

(a) ~hat are the details regarding 
the n11mber of fresh applications as 
on lst March 1980 ot various indus-
trial units for financial assistance 
alon~ lth details of such applications; 

(b) the details regarding the finan-
cial anistance paid to each of such 
units (luring the last two years and 
till today; 

(c) the number of the units which 
receiv(.d assistance have suspended 
their I'('oduction or not following re-
constn; cUon programme prescribed by 
the In iustrial Reconstruction Cor-
poration of India till today and what 
action has been taken against them; 
~d I 

(d) wnether Government propose 
to re-organise the mCI managemE'nt 
and if not the r_sons therefor? 

THE DEPUTY MINISTER IN THE 
MINIS l'RY OF FINANCE (SHaI 
MAG.J\NBHAI BAROT): (a) to (c). 
AB on 1st March, 1980, there were 8 
fresh applications under study witli 
Industrial Recons"ru~tlon Corparati c!'l 
of India (IRCI). The Corporation 'had 
sanctioned fresh assistance in the form 
of tenn loan of Rs. 205.70 lakhs to 

6 units during 1978-79 (April-
March) and Rs. SO. '10 lakhs to 3 units 
during 1979-1',0 (April-March). None 
of the above 9 units to which assis-
tance was sanctioned during the last 
2 yean have suspended operations aad 
all of them are cooperating with 
IRCI in implementation of the pro-
gramme c.I. reconstruction. However, 
with a view to safeguard the credit 
worthiness of the assisted units, their 
ability to I ecover and maintain con-
fidence among suppliers and attract 
Rood managerial personnel, it will not 
be in the larger public interest to 
give details regarding individual units. 

(d) Arising out of the recommenda-
tions of R. N. Sen Committees Re-
port which reviewed the working of 
mCl, a number of measures have 
been initiated by IRCI to re-organise 
and strengthen its management set-
up and streamljne its procedure for 
sanction of loan. 

FDreirn Shares In Colgate Palmolive 

4715. SHRI DHARAM BIR SINHA: 
Will the Mjnister of FINANCE be 
pleased to lay a statement showing: 

(a) how many foreign shares and 
of what denominations were there i,..'"l 
Colgate Palmolive in 1975; 

. (b) how many foreign. shares and 
of what denomination are in Colgate 
Palmolive in 1979; and 

'(C) when was the permission given 
to issue more shares to the foreigners 
and the reasons for domg so? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
1500 shares of °Rs. 100/_ each of Col-
gate Palmolive (India) Ltd, were held 
by the foreign. company in 1975. 

(b) 7,86,000 shares ot Rs.I0/- each 
of Colgate Palmolive were h~ld by 
the foreign company in 1979. 

(c) Permission was given In August, 
19'18, to issue more shares to the for-
eign company and to dfsinvest pari 
thereof by an offer of sale to the In-




